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T.C.P. No. 392/I&BC/NCLT/MB/MAH/2017

5. The Petition is disposed of as "Withdrawn". To be consigned to Records

Bhaskara ntula Mohan M.K. Shrawat
Member (Judicial)
25.09.2017

Member (ludicial)

"(1) Wishes to withdraw the aforementioned Petition TCP No. 392 of 2017 as

per directions given by the Honble Bench on 14 September 2017; and

(2) The Petitioner seeks the libetty to file a fresh petition against the Respondent as

a financial crditor under *ction 7 of the Insolvency and Bankruptcy Code, 2016

read with Rule 4 of the Insolvency and Bankruptcy (Application to Adjudicating

Authority), R ules, 20 1 6."

3. Under the circumstances when the Petitioner suo moto is withdrawing the

Petition, hence he is allowed to withdraw the Petition.

4. He is seeking liberty to file, if permitted by Law, Fresh Petition as Financial

Creditor.
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